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PER O.P. KANT, A.M.:

This appeal by the assessee is directed against the order

dated 12.06.2019 passed by learned Commissioner of Income Tax

(Appeals)-18, New Delhi, for assessment year 2015-16.

2. Briefly stated facts of the case are that the assessee is a

Welfare Society registered under the Societies Registration Act,

1860. It earns income from other sources. The assessee filed
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return of income on 16.06.2016, declaring Nil income. The case
was selected for scrutiny. Consequently, the Assessing Officer
passed assessment order on 15.12.2017 and made addition of
Rs.23,37,301/- on account of income from other sources. Being
aggrieved, the assessee moved to the learned CIT(A). The learned
CIT(A) observed that the assessee has been provided reasonable
number of opportunities but neither written submission has
been filed, nor any material/argument has been brought by the
assessee in support of the grounds taken during the appeal and it
appeared that the assessee was not keen to pursue the appeal.
Accordingly, the learned CIT(A) dismissed the appeal ex-parte
without deciding on merit.

3. None present on behalf of the assessee. We have heard
learned DR through Video Conferencing and perused the relevant
material on record.

3. On perusal of impugned order, we find that the assesee did
not file any written submission, nor any material was produced
before the learned CIT(A) to support its case, despite reasonable
opportunity being provided to him, and the learned CIT(A)
dismissed the appeal of the assessee ex-parte. We are of the
opinion that in terms of section 250(6) of the Act the Ld. CIT(A) is
required to dispose off the appeal on merit with his reasoning
even in the case of non-representation by the assessee. As the Ld.
CIT(A) has not disposed off the appeal on merit with a reasoned
order, we set aside the order of the Ld. CIT(A) and restore the
appeal back to Ld. CIT(A) to decide the same with reasoned and
speaking order after allowing reasonable opportunity of being

heard to the assessee.
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4. In result, the appeal of the assessee is allowed for statistical

purposes.
Order pronounced in the open court.
Sd/- Sd/-
(BHAVNESH SAINI) (O.P. KANT)
JUDICIAL MEMBER ACCOUNTANT MEMBER
Dated: 15th February, 2021.
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